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INTHEHIGHcoURTFoRTHESTATEoFTELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

TUESDAY, THE SIXTH DAY OF JANUARY
TWO THOUSAND AND TWENW SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTTCE APARESH KUINAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

Between:

1. M/s Sri Navdurga Textile Processors Pvt L-tgL (GSTIN 36AADCS4002N|ZD)

Registered 
-rnO-"i 

the Comir.I". A"t,--19S9,' l;lavjng gffice-fl 21-1€86'

Rikabgunj, driiirglttl Coroi"Ci[au91rii, .rlvd.rabad, Tehngana' - 500002'

nepieieritea bi idDirector, Mr. RishiKdnt Agarwal.

2. Mr. Kamal Kant AganySl, s/o chandrakan:Stftyi'1,+X?3rt1lfi 3i3:
Minagiing dir;Cior H,esiding at 8t21684/3/1'-R(

ii;.F;Hilri Hvo"tabad, r6hnsana - 500034'

3H:.[fiU:?"[47.U,1],:lLf&:i$::*?{T;lHi'\#;'#1I:ff;;'?''iT3:
HYderaSad, Telangana - 500034'

4Hi;l[fl["*ii]A[f,n,7fl_1"]:hi:?,,\ii,t]dv*ff UiJ:""":,';B''i:li::
HYderaSad, Telangana - 500034'

.....PETITIONERS

AND

1. Union of lndia, Ministry of Fina.nce, D3Partment of Revenue, North Block' l\lew

ili[i -lro ooi. Repr6sented bv its Secretary'

2. State of Telangana, DepartTgnt (commercial Tax), Hyderabad, Telangana'

Reptesented 5y its Principal Secretary'

3. The central Board of lndirect]ax.es and customs, North Block' New Delhi-
'iio oot. Represented by its Chairman'

4.GoodsandservicesTaxcouncil,SthFloor,Towel-ll,JeevanBhartiBuilding''t' 
;r"."prtfR;rA-, d6-"i jugnl elace, N;* Oelni -110 OO1. Represented by its

Secretary

5. Directorate General of Goods and servicelTax lntelliqene'e, 1St, and 2nd

Ftoor, Wing N1.fiG; 60, Wesl erJ.k, ii-K. Puram, Neti Oemi -110066'

RePresented bY its Director'



6. Directorate General of Goods and Services Tax lntelligence, Hyderabad
Zonal Unit, H.No. 1S3121212,P\ot No.211 85 212, Block-B, Kavuri Hills,
Guttala Begumpet, Madhapur, Hyderabad- 500 033. Represented by its
Director.

7. Superintendent of Central Tax, (Anti Evasion), Hyderabad GST
Commissionerate, GST Bhavan, Basheerbagh, Hyderabad, Telangana,
500004.

8. Principal Commissioner of Central Tax, Hyderabad GST Commissionerate,
GST Bhavan, Basheerbagh, Hyderabad, Telangana, 500004.

TIST.ITIlI{TfS
Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to pass an order or orders, direction or writ more particularly one in the

nature of writ of mandamus declaring the provisions of Section 16(2)(c) and

Section a1(21 of the Central Goods and Services Tax Act, 2017, and

corresponding provisions of the Telangana Goods and Services Tax Act, 2017,

and the rules 
. 
made thereunder as illegal, arbitrary, and irrational as well as

violative of Article 14, 19 and 265 read with 300A of the Constitution of lndia.

I.

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend Section 16(2Xc) and Section 41(21 ot the Central Goods and Services

Ac[ 2O17 along with the corresponding provisions of the Telangana Goods and

Services Tax Act,2017.

2

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

the Respondents to not take any coercive or precipitate measures, including arrest

and or attachment of properties/bank accounts, against the Petitioner No. 1, M/s

Sri Navdurga Textile Processors Pvt Ltd, and, or any of their directors/

shareholders/ employees/ office holders.

30F
Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

the recovery of Goods and Services Tax (GST) from the Petitioner No.1. M/s Sri

Navdurga Textile Processors Pvt Ltd. by the Respondents.



for the Petitioners : Ms- MANASVI REDDY JAKKA

Gounsel for the Respondent No.l : sRl N.BHUJANGA RAO, DEPUTY

SOLICITOR GENERAL OF INDIA

CounselfortheRespondentNo.2:G.PFoRcoMMERcIALTAx

counsel for the Respondent Nos.3 to 8 : MIs DOMlNlc FERNANDES' SENIOR

Sc FoR cENTRAaCoeno oF INDIRE6T TAXES AND gUST9MS (cBlc)

The Gourt made the following ORDER



'/

IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

H

AND

DIN

DATED: 06.01.2026

Between:

tWs. Sri Navdurga Textile Processors Pvt Ltd. & 3 others

AND
Petitioners

Union of India,
Ministry of Finance,
Department of Revenue,
North Block, New Delhi - 110 001,
Represented by its Secretary & 7 others

Respondents

ORDER:

Heard Ms. Manasvi Reddy Jakka, learned counsel appearing for the

petitioners and Mr. Dominic Fernandes, learned Senior Standing Counsel for

Central Board of lndirect Taxes and Customs (CBIC), appearing for respondent

Nos.3 to 8.

The writ petition is preferred for the following prayer:

"[n view o[ the facts, circumstances and reasons stated abovc, it is rncrst humbly

prayed that. tlris Hon'ble Court may be pleased to pass an ordcr or orders, clircction

or rvrit more pafticularly one in the nature of writ of mandarnus dcclaring thc provisions

cr{'Secrion l6(2Xc) and Se,ction 4l(2) of the Central Goods and Scrvices'l'a.x Act, 2017,

f
/

2.



2

and corresponding provisions of tl,e 'felangana Goods and Services 'fax Act, 2O17, and

the rules made thereunder as illegal, arbitrary, zurd irrational as well as violative of Article

14, t9 and 265 read with 300A of the Constitution of lndia, and pass such other order(s)

as it may deern fit and proper in the interests ofjustice."

3. Learned counsel for the petitioners, otr written instructions, seelrs

permission of this Court to withdraw the writ petition

4. karned Senior Standing Counsel for CBIC appearing for respondent

Nos.3 to 8 does not oppose it.

5. AccordinglS the instant Writ Petition is dismissed as withdrawn.

However, there shall be no order as to costs.

Miscellaneous applications pending, if any, shall stand closed-

To

SD'.A. JAYASREE
ASSISTANT REGISTRAR

,ffRUE COPY/ C
SECTION OFFICER

1. Two CC's to G.P FOR COMMERCIAL TAX, High Court for the State of

2.
Telangana at Hyderabad. (OUT)
One CC to Ms. MANASVI REDDY

3. One CC to Mls DOMINIC FERNAN
JAKKA, Advocate IOPUC]

ENIOR SC FOR CENTRALDES, S
BOARD OF INDIRECT TAXES AND cusroMs (CBl

DEPUTY SOLIC OF4. One CC to SRI N.BHUJANGA RAO'
lNDIA, Advocate (OPUC)

5. Two CD CoPies
SA
BS

9v
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HIGH COURT

DATED:06/01 12026

f,fo
THE S

o
", 'i. ': [:8 '|filfr

* *

ORDER

WP.No.11746 of 2024

DISMISSING THE W.P

AS WITHDRAWN WITHOUT COSTS.

,La,


